


5. I n  section 26-of tlie same Act, after the word Amendmenti 
Of section 26 

" annexed " the words " and of such description ,as of same Act, 
the Loca.1 Government may from time to time pre- 
scribe " sliall be inserted. 

6. To the first clause of section 27 of the, same Amendment 

Act the following sliall be added, namely :-" and in ~~~~~~~~~ 
respect of the fees of his adversary's revenue-agent 
appearing, pleading or acting under section 10." 

7. I n  section 38 of the same Act, for the words $ ~ ~ ~ ~ ~ ; ; ~  
" by the Cliief Court of the PanjAb " the words " under of Act. 
section 41 of this Act " shall be substituted. 

8. For section 41 of the same Act the following New section 
section shall be substituted, namely :- snbstituted 

for section 41 
of same Act. 

',' 41. (1) A High Court not established by Royal Power for 

C h ~ r t e ~  may, from time to time, with the previous ;;:;l:ngh 
sanction of Ihe Local Government, make rules as t o  ,,,,l advo- 
the qualifications and admission of proper persons to cates. 
be advocates of the Court, and, subject to such rules, 
may enrol such and so many advocates as it thinks 
fit. 

" (2) Every advocate so enrolled shall be entitled 
to appear for the suitors of tlie Court, and to plead or 
to act, or to plead and act, for those suitors, according 
as the Court may by its rules determine, and subject 
to those rules. 
. '' (3) The High Court may dismiss any advocate 

so enrolled or suspend him from practice. 
c 6  (4) Provided that an advocate shall not be dis- 

missed or suspended under this section unless he has 
been allowed all opportunity of defending himself 
before the High Court which enrolled him, and, except 
in the case of the Chief Court of the Panj&b, unless 
the order of the High Court dismissing or suspending 
him has been confirmed by the Local Government." 

9. To the same Act the following section shall be New seotiotl 

added, namely :- added to same Act. 

(' 42. Act I of 18 16 ( for amendiag the law mgarcl- Repeal 

ing the appointment a~id remu+zeratioa of pleaders i n  Acts 1 of 
1846 aud XX 

the Cozcrts of tlze E ~ s t  India Com~any) and Act X X  1853. 
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